28 of 1987,

THE TERRORIST AND DISRUPTIVE ACTIVITIES
(PREVENTION) AMENDMENT ACT, 1993

No: 43 oF 1993

[22ng May, 1993.]

An Act further to amend the Terrorist and Disruptive Activities
(Prevention) Act, 1987.

“Bg it enactesdd by Parliament in the Forty-fourth Year of the Repubhc

‘of India as follows:—

1. This Act may be called the Terrorist and Disruptive Activities
(Prevention) Amendment Act 1993. o

2. In the Terrorist and Disruptive Activities (Prevention) Act, 1987
(hereinafter referred to as the principal Act), in section 1, in sub-section
(4), for the werds “six years”, the words “eight years” shzli be substi-
tuted.

3. In section 2 of the principal. Act, in sub-section (1), after clause
{g), the following clause shall be inserted, namely:—

‘(gg) “property” means property and assets of every descrip-
tion, whether corporeal or incorporeal, movable or ‘immovable,
tangible or intangible and deeds and instruments evidencing title to,
. or interest in such property or assets, derived or obtained from the
‘terrorist act and includes proceeds of terronsm’ .

4. In section 3 of the principal Act, after sub—section (4), the follow-
ing sub-sectiong shall be inserted, namely:— ‘

““{5) Any person who is a member of a terrorists gang or a terro-
rists organisation. which is ihvolved in terrovist aets, shall be punish-
able with imprisonment for a term which shall not be less than five
years but which may extend to imprisonment for life and cl all also
be lable to fine,

-(6) Whoever holds any property derived or obtained from com-

mission of any terrorist act or has been acquired through the terro--

rist funds shall be punishable with imprisonment for a term which
shall not be less than five years but which may extend to imprison-
ment for life and shall also be liable to fine”.
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5. After section 7 of the principal Act, the following section shall

be inserted namel -
3
. - ,

“7A If an oPﬁcer 1ﬁvvé‘st1gat1ﬁ*'““n oﬁ'ehCe commiﬁ:ed under this
Act has reason to beheve that any property in relation to which an
investigation is being conducted is a property derived or obtained
from thc commission of wny terrérist-act and includes proceeds of
terrorism, he shall, with the approval of the Superintendent of
Police, make an order seizing such property and where it is not
practicable to seize such property, he may make an order of attach-
ment directing that such property shall not be transferred or other-
wige dealt with except with the prior permission of the officer
making such order, or of the Designated Court and a copy of such
-order shall be served on the persons cohcerned:

Provided that the investigating officer shall duly inform the
- Designated Court- within® forty-eight ~hours of the. attachment of
such property and the said court shall either confirm or revoke the
order of attachment so issued.”

6. In section 15 of the principal _Act;_——

(@) in sub-section (I), after the words “trial of such person”, the
words “or co- accused abettor or conspirator” shall be mterted '

(b) after sub-section (1), the’ following proviso shall be 1nserted
namel

“Provided that co-accused, abettor or conspirator is charged
and tried in the same case together with the accused.”.

7. In section 16 of the principal Act, for sub- section (1), the following
sub-section shaﬂ be sub@tltuted name]:y~

“(1) Notwithstanding anything contained in the Code, the pio-
ceedings under this Act may:be held in camerd if the Designated
Court so desgires.”.

8 In section 20 of the principal Act, in sub-gection’ (4),—

(a) in cladse (b), for the words “one year”, at both the places
where they occur, the words “one hundred and eighty days” shall be
" substituted; :

(b) after clause (b), the following clause shall  be inserted,
mmely'* B

(bb) in sub sectqon (2), aftver the prov1so the f_ollpw_ing_
provxso shall be mserted namely — '

i “provided further -that, if it is not posmble ‘td complete
the investigatioh within ‘the said period of one’ 'humdred  and
eighty days, the Designated Court shall extend the said period
up o one year, on’ the report of the Public Prosecutor .indi-
cating the progress of the investigation and the specific rven-
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sons for the detention of the accused beyond the said period
of one hundred and eighty days; and”’.

9. After section 20 of the principal Act, the following section  shall be
inserted, namely:—

@ oA o

“20A. (I) Notwithstanding anything contained in the Code, o
information about the commission of an offence under this Act shall

be recorded by the police w1thout the pnor approval of the District
Superintendent of Police.

(2) No court shall take cognizance of any offence under this. Act
without the previous sanction of the Inspector-Genmeral of  Police, or
as the case may be, the Commissioner of Police.”.

10. In secuon 21 of the prmmpal Act in sub sectlon (1) clauseg (c)
" and - ¢d) shall~be-omitted;" ERE :
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